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ThePrint/ The Week/ Latestly/ NYOOOZ/ Devdiscourse
NHRC launches human rights-themed photography
competition

https://theprint.in/india/nhrc-launches-human-rights-themed-photography-
competition/1083930/

https://www.theweek.in/wire-updates/national/2022/08/15/des51-day-nhrc-
photography.html

https://www.latestly.com/agency-news/india-news-nhrc-launches-human-rights-themed-
photography-competition-4085066.html

https://www.nyoooz.com/news/delhi/1692263/nhrc-launches-human-rightsthemed-
photography-competition/

https://www.devdiscourse.com/article/law-order/2144777-nhrc-launches-human-rights-
themed-photography-competition

In line with the 'Azadi ka Amrit Mahotsav', the National Human Rights Commission
launched a month-long online photography competition on Monday themed on human
rights, officials said.

Indian citizens aged 14 years and above can participate in it without any entry fee, they
said. Mounted by the media and communication wing of the Commission, the
competition aims at spreading awareness about various aspects of human rights and
values as well as the need to protect them, the NHRC said in a statement.

Three cash awards of Rs 15,000, Rs 10,000 and Rs 5000 along with certificates will be
given for the first, second and the third spot winners besides seven consolation cash
prizes of Rs 2,000 each or as may be decided by the Commission, it said. The selected
photographs will be used by the Commission for awareness purposes, it added.

'Azadi Ka Amrit Mahotsav' is a government's initiative to celebrate and commemorate
75 years of Indian independence.

NHRC chairperson justice, (retd) Arun Kumar Mishra has said the 76th Independence
Day marks "yet another milestone in the journey of our sovereign nation as the largest
and successful democracy in the world".

"As we commemorate the country's Independence Day holding the tricolour high, let's
take a pledge to uphold the unity and integrity of the country with peace and harmony in
honour of all our great men and women, who fought for the freedom of the country from
the British rule, and made supreme sacrifices to make a just, equitable and progressive
society," he was quoted as saying in a statement.
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Times Now/ The Indian Express

Bilkis Bano gang-rape case: From fight for justice to release
of 11 life imprisonment convicts; here is the timeline
https://www.timesnownews.com/mirror-now/in-focus/bilkis-bano-gang-rape-case-from-
fight-for-justice-to-release-of-11-life-imprisonment-convicts-here-is-the-timeline-of-
events-article-93577662

https://indianexpress.com/article/cities/gandhinagar/bilkis-bano-case-life-imprisonment-
convicts-released-qujarat-government-remission-policy-8092225/

In a major development in the Bilkis Bano gang-rape case, all eleven prisoners walked
out of the Godhra sub-jail on Monday under the Gujarat government's remission policy.
In the 2002 post-Godhra Bilkis Bano gang rape case, all eleven offenders were
sentenced to life in prison and the decision was upheld by the Bombay High Court in
May 2017.

March 3, 2002: A ferocious crowd assaulted Bilkis Bano's family in Ahmedabad, killing
seven members of her family. Bilkis, a 19-year-old woman who was five months
pregnant at the time, was gang-raped while six other members of her family managed to
flee.

2002-2003: Local police officers repeatedly refused to register her case, alleging a lack
of proof, and threatened her with legal actions if she pursued the matter. Bilkis then
approached the National Human Rights Commission (NHRC) and filed a plea in the
Supreme Court in December 2003. The Supreme Court then ordered the Central
Bureau of Investigation (CBI) to investigate the case.

January 2004: After gathering all the available evidence against each of the suspects
identified in Bilkis' complaint, the CBI arrested all of them.

August 2004: After Bilkis expressed concerns about the possibility of evidence
tampering and potential injury to the witnesses, the Supreme Court decided to move the
trial from Ahmedabad to Bombay.

January 2008: 13 persons were found guilty by the trial court of raping Bilkis,
participating in a criminal conspiracy, and murder, with 11 of them receiving life
sentences. The accused subsequently challenged the conviction to the High Court,
asking that the trial court's ruling be overturned.

July 2011: The CBI filed a petition with the Bombay High Court asking for the convicts to
be hanged.

July 15, 2016: The appeals filed by 11 people accused of crimes in the 2002 gang rape
case were heard by the Bombay High Court.

September 2016: The convict's attorney requested that several witnesses in the case be
re-examined, but the Bombay HC denied his request.

October 2016: Bombay High Court bench ruled that the application cannot be allowed
under the Criminal Procedure Code, but as the court mentioned that Bilkis may convert
her application into an appeal.

December 2016: The Bombay High Court had reserved judgement on an appeal filed by
11 prisoners who were given life sentences. Additionally, the HC reserved its judgement
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on a CBI appeal that sought the death punishment of three convicted criminals,
describing it as one of the rarest of rare situations.

May 2017: The Bombay HC upheld the life sentence of the 11 convicts.

May 15, 2022: One of these prisoners, who had already served more than 15 years in
prison, went before the Supreme Court and pleaded for an early release.

August 15, 2022: All the eleven convicts walked out of the Godhra sub-jail under
Gujarat government's remission policy.



NAVBHARAT TIMES, Online, 16.8.2022

Page No. 0, Size:(0)cms X (0)cms.

%

g g
NATIONAL HUMAN
RIGHTS COMMISSION

TATIIH A AATOFR 0T W Brermsr giaafardar g A

https://navbharattimes.indiatimes.com/india/nhrc-launches-photography-competition-on-
human-rights-theme/articleshow/93576863.cms

HTSITET T 3T HBIcHa & ded TSI ATANYURR AT (TATIIREY) ' HHIR
o AHAAITIRR fa8g W JicAergeT Bieramhl Gfaaf@aidr & &I, St T #Ag a6
Tl 3fRIRAT & Ig FAThRT &

3ogial T & 14 1 38@ 31f0F 37 F7 Fis M IRAT APRS a1 ey gaer
e & 38 FfaARIar 7 BEar o W gl

TATTIREAT o ST foh 3T & ASAT F FUYOT FHET T 3R FHT I8 Ggel Hl
3682 AAIUSR & faffiest Tgel3il @ Hoal & 9fd SREehar YaT #Xel & AT-A1Y
3T T&T A ST e B

A & Hafew gfadfiar & vuA, gfada ik gdr e 3ma arer gfaafaat
YATOT 9 & HIY-H1Y FHAT: 15 IR, 10 o HR 9T goIR T9F AR Ahg [ERR
iR & STUel| $oTeh 37eTaT A Wll9i &l a-al §olk TUI 1 Hicdell RWEPR &ar
S| fASIdT3iT &7 Tl 3T M|

T & AASD ol §F TEART FT STAAT AT SIEDAT Sellod H A
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TATIIH A AATOFR 0T W Brermsr giaafardar g A

https://hindi.business-standard.com/storypage hin.php?autono=2264847
HTSIET T 3 AQGIcHT o T8 AT AlFESR AT (THUUIRE) o HHIR

I ARTANUSHN favF W 3feTellssl BIEraThr FIAagIErar & &r

3egiel aarar fh 14 I1 389 31f8F 39 T Fi5 i ARAT ARTRS foar Far gaer
Yooh & 38 FfAANAAT A BEar of devarr g

TATTIHRET o §arar o 3Aer & AEZAr T UYOT GHET Fr 3R T 3B 9gel Hl
3¢5 AAUSR & faffiest ugel3fl @ Hodl & 9fd SerEerar Ye1 ael & |Y-ary
3oTehT T8 I 3T T g

S & Al AT 7 99H, gfada iR T T 3= are gfaafaat
YHIOT U9 o WIY-AT HAM: 15 §oIR, 10 §9IR 3R I §olR 39 Sk 7lohe, REDPR
TfRT & SUel| geTeh 37eMTar A Wl @l a-al §olk T9I T Hicdall REHR fear
S| fASIaT3it &7 IgeT 3T HM|

T & AP ol §F TEART FT STAATS AT SIEDAT Sellod H A
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TATIIH A AATOFR 0T W Brermsr giaafardar g A

https://hindi.theprint.in/india/nhrc-launches-photography-competition-on-human-rights-
theme/373810/

HTSAET T 3 AQICHT & T8 TS AlFAARR I (THUARE) o AHAR
o AHAAITIRR fa8g W JicAergeT Bieramhl Gfaaf@aidr & &I, St T #Ag a6
Tl 3fRIRAT & Ig FAThRT &

3ogie garar fh 14 a1 389 3186 37 FT P WM ARAT ARTRS o1 Rar gaer
o & 38 SfAferar 7 e of Fhar 8

TATTIHRET o §arar o 3Aer & AfZAr T UYoT GHET Fr 3R HT 3B 9gel Hl
3¢5 AAUSR & faffiest ugel3ll @ Hedl & 9fd SerEerar 4er ael & |Y-ay
3oTehT T&TT &t ST e &1

S & Hcfash AT 7 99A, gfada iR gl T 3= are gfaafaat
YHIOT U9 o WIY-ATY HAM: 15 §oIR, 10 §9IR 3R I §olR 39 Sk 7lohe, REDPR
TfRT & SUel| geTeh 37eMTar A Wl @l a-al §olk TU T Hicdall REHR fear
S| fASIdT3it &1 IgeT 37T HM|

S & FAATSR ol §5 TEIRT BT FEAAT AT SETERAT Helled 3|
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Photo contest on human rights

n line with the 'Azadi ka Amrit Mahotsav', the National Human Rights Commission
launched a month-long online photography competition on Monday themed on human
rights. Indian citizens aged 14 years and above can partic-
ipate in it without any entry fee. The competition aims at
spreading awareness about various aspects of human
rights and values as well as the need to protect them.
Three cash awards of Rs 15,000, Rs 10,000 and Rs 5000 will
be given for the first, second and the third spot winners.
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TIMELINE OF BILKIS BANO CASE

Imthe 2002 mab violence in Gujarat, Bilkis Bano was gangrapad and her familiy
members were killed. Her case went to court and accused were jailed after a trial:

BILKIS BANO FAMILY WAS
ATTACKED BY A MOB AT
RANDHIKPUR VILLAGE
MEAR AHMEDABALD;

BILKIS, FIVE MONTHS

PREGMANT, WAS GANG-
RAFED; HER KIN KILLED

March &, 2002: First FIR was
filed in Limkheda polica
station in Dahod district;
Names of the rapists included
_________intheFR

March 25, 2003: A summary
report was filed and accepted
by the Limkheda judicial
magistrate; Limkheda judicial
magistrate effectively closed
the case citing in consensus as

n_ ;J;it_f{;ﬂ-i :_ Bl_lkl_s a_tpE:maEh;d

MHRC which asks Harish Salve
torepresent her In 5C

April 2003: Bilkis approached 5C
seeking guashing of the summary
report of Limkheda magistrate, a
CBl investigation against Gujarat
police officers and compensation
October 25, 2003: 5C asked

Gujarat government to stop the
state CID investigation

December 18, 2003: S-Ehandal:l
over the case to CBI

January 2004: CBl armested 12
accused

February 11, 2004: (B filed an
interim report highlighting
complicity of Gujarat paolice

April 92004, CBI flled chalgesheet

against 20 people, including & police
officers and two govt doctors

said sh .
thea

.1.rnpn n.rh authorit

May 12, 2004: CBI filed final
reports mentioning gross
violation and complicity of
Eular.:ﬂ ops

July 2004: Bilkis filad Detltlcrn
to transfer the case outside
Gujarat
August 2004: The case
transferred to special CEl court

January 13, 2005:
were framed

February 20, 2I'.HZI*' Bill-us
identified 12 accused, The trial
Initially began in Ahmedabad
January 21, 2008: A spedal
court convicted 11 men and
sentenced them to life
imprisonment for raping Bilkls
and murdering seven of her
family members, while
acguitting seven, including
cops and doctors

May &, 2077: The HC ::nrn.ncted
7 people — 5 policemen and 2
doctors — under charges of not
perfarming their duties and
tampering nf e'.rldeme

July 10, 2017: SC dismissed
appeals of two doctors and
four policemen against
comviction

E\iII-:.i_a E!.gain _apprﬂﬂ:h_a:l 5 anlj

h her grievances




TIMES OF INDIA, Delhi, 16.8.2022

Page No. 1, Size:(7.12)cms X (9.91)cms.

%

g g
NATIONAL HUMAN
RIGHTS COMMISSION

Bilkis Bano case: All1l
serving life terms freed
under remission policy

Ahmedabad/Vadodara: El-
even convictssentenced tolife
for gang rape and murder in
the 2002 Bilkis Bano case wal-
ked out from Godhra sub-jail
on Monday, based on the re-
commendation of a panel set
up a few months ago to consi-
der their release under Guja-
rat’sremission policy.

“The committee had been
formed on the instructions of
the Supreme Court,” Panch-
mahal collector Sujal Mayatra
said. “The release order was
issued on Sunday.” Bilkis Ba-
no was 21 and five months
pregnant when she was sexu-
ally assaulted on March 3,
2002, while fleeing rioting in
the aftermath of the Godhra
train burning. Her three kids
were among the victims.

On January 21, 2008, a spe-
cial CBI court in Mumbai sen-

INJAILFOR15 YRS

»Spl CBI court in Mumbai
on Jan 21, 2008 sentenced
11 accused to life term on
charge of gang rape and
murder of seven members
of Bilkis Bano’s family

» Convicts had served over
15 yrs in jail after which one
of them approached SC with
a plea for premature release
» SC had directed Guj govt
to look into remission issue

tenced to life all 11 accused.
The Bombay HC upheld their
conviction for gang rape and
murder of seven members of
Bano'sfamily. After over15 ye-
ars in jail, one of the convic-
ted men moved a remission
plea in the SC, which directed
Gujarat tolook into it. Tnn
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11 lifers convicted for Gujarat riots
gangrape, murder set free in Godhra

‘Remission in Bilkis case on completion of 14 yrs, conduct’

ADITIRAJA
VADODARA AUGUST 15

ELEVEN CONVICTS serving life
imprisonment in the Bilkis Bano
sangrape case from the 2002
Gujarat riots were freed from the
Godhra sub-jail on Monday af-
ter astate govemment panel ap-
proved their application for re-
mission of sentence, according

to seniorofficials,

Gujarat Additional Chief
Secrefary {Home) RajKumar wold
The Indian Express that the appli-
cation for remission was consid-
ered duetothe “completionof 14
years" in jail and other factors
suchas “age, nature of the crime,
behaviour in prison and soon”,

Bilkis waszangraped and her
three-year-old daughter Saleha
was among 14 killed bya mobon

March 3, 2002, in Limkheda
taluka of Dahod district. Bilkis
was pregnant at the time,

The Supreme Court had or-
dered a CBI investigation in the
case alter Bilkis approached the
MNational Human Rights
Commission {NHRC). In August
2004, the Supreme Court di-
rected the trial tobetransferred
from Gujarat to Maharashtra

CONTINUED ON PAGE 4

Bilkis case
after Bilkis alleged death threats
fromthe accused.

On January 21, 2008, (Bl spe-
cialcourtjudge UD Salvi canvicted
13 accused, sentencing 11 to life
imprisonment on the charge of
gangrape and murder following
an in-camera trial in Mumbai. In
May 2017, the conviction wasup-
held bythe Bombay High Court.

In 2019, the Supreme Court
awarded compensation of Rs 50
lakhto Bilkis —-the first suchorder
ina case related to the 2002 riots,
“Itis very apparent that what
should not have happened has
happened and the state has o give
compensation,” the apex court
bench of the then CJl Ranjan
Gogot,and Justices Deepak Gupta
and SanjivKhanna, had said.

The 11who havebeenset free
are: Jaswant Nai, Govind Nai,
Shailesh Bhatt, Radhyesham Shah,
Bipin Chandra Joshi, Kesarbhai
Vohania, Pradeep Mordhiya,
Bakabhai Vohania, Rqubhai Soni,
Mitesh Bhatt and Ramesh
Chandans

In its 2008 verdict, the CBI

court held that Jaswant Nai,
Govind Nai and Naresh Kumar
Mordhiya (who died later) raped
Bilkis while Shailesh Bhatt killed
Saleha by “smashing” heron the
ground. The other accused were
convicted for ape and murder,as
being partofan unlawful assem-
bly” distributes the liability of the
crime, the court said

On Monday, Additional Chief

Secretary(Home), Raj Kumar, said:
“The 11 convicts have served a 14-
year sentence in total. According
to law, a life term means a mini-

mum period of 14 years after
which theconvict can apply for re-
mission. It is then the deasion of
the government to consider the
application. Based on eligibility,
prisoners are granted remission
after the recommendation of the
prison advisory committeeas well
asdistrict legal authorities.”

In this case, Kumar said:
“Among the parameters consid-
ered are age, nature of the aime,
behaviourin prison and soon..The
convicts inthis particular case
werealso considered eligible after
considering all the factors since
they hadcompeted for 14 years of
their life term.”

o e s m T e

Panchmahais collector Sujal
Mayatra told PTT: “A committed
formed afewmonths backtook &
unanimous dedsion in favour or
remissionof all the 11 comaasir
the case. The recommendation
was sent to the state govemment
and yesterday wereceived the or,
ders for their release.” $

Inthe verdictof 2008, (Bl spe.
cial court judge Salvi termed
Bilkis's “courageous deposition*
as the turning point in the casel
Thejudge alsoconsidered the tes
timony of a minor and photo!
graphs of bodies of the victim
without footwear — and observer
thatthe “bodies had been moved
without footwear, from the scen¢
of crime, indicating a conspiracy”

The judgment alsoconsiderec
that Bilkis had identified all the act
aused during the trial — she tok
the court that mostof them wert
known to her and had purchaset
milk from her amily.

‘The(Blcourt upheld the pros
ecution’s case thatBilkiswas gan
graped, assaulted and lefttodiea
Randhikpur, 250 km fromw
Ahmedabad, when 17 member:
of her family were walking toflet
their rint-hit town.

According to the prosecution,
the group was attacked with
swords and sticks, and eight of
Bilkis' kin were killed, including
her daughter, while six wentmiss-
ing. On March 4, 2002, dressed
only in askirt andbleeding, Bilkis
walked down the hill where her
family had been massacred
seek help, the court was told She
found a tribal woman who gave
herclothes and met a homeguard
whotookherto the Limkhedapo-
lice station to lodge a complaint,
the prosecution said.

Constable Somabhai Gori had
beenawarded three years impris-
onment for shielding offenders. In
the Supreme Court, the Gujarat
govemment had said that action
was taken against the police per-
sonnel convicted in the case —a
pension cut for three personnel
whohad retired and demotion by
two ranks for RS Bhagora, who
was promoted to the IPS in 2007
and was close to retirement at the
time, Bhagora had been charged
with evidence-tampering

The counsel for Bilkis, Shobha
Gupta, had told Theindicm Express
in 2019: “On March 3, 2002,
Bhagorabrought Bano to consta-
ble Somabhai and recorded her
statement, inwhich he intention-
ally removed all 12 names of the
accused. Then, on March 6, district
wllector Jayanti Ravi visited the
camp and took her statement
againin which all accused were
named Raviforwarded thefileto
the Dahod SPfor actionwho then
forwarded the file again o
Bhagora. Despite repeated re-
minders, Bhagora did nothing tll
July 2002, and eventually filed the
closure report, saying that the
event is true but undetected and
the acaused are untraceable, The
Bombay High Court judgment
had called the role of police offi-
dalsascallous”  (PTIINPUTS)



